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HON '3LE MReSeReADIGE VICE CHRIAMAN (a).

HON 'BLE MR,KULOIP SINGH,MaMBER(I)

1 Sh. Anil Kumar Tyagi

S/o Shri R.S. Tyagi

Working as Refractionist,
Civil Hospital,

5, Rajpur Road,

Delhi - 54.

R/o B-361, Delhi Admn. Flats,
Timarpur,

Delhi-110007.

2 Ravinder Kumar
S/o Sh. Munshi Lal Tyagi,
Working as Refractionist,
in GTB Hospital, Delhi Shahdara-31,
R/o0 153, New Layalpur Colony,
Delhi-51. /

35 Miss Madhu Gupta i
D/o Late M.p. Gupta
Working as Refractionist
School Health Services
R/o H.No.1604, Sector 4,
Urban Estate,
Gurgaon.

4. Mrs. Vibha Bagai,
D/o R.K. Malhotra,
Working as Refractionist,
School Health Scheme,
Directorate of Health Services,
Delhi Administration,
R/o D/1/18, Rajouri Garden,
New Delhi - 110027.

5 Sh. Raj Kumar Sharma
So Sh. Hari. Dutt Sharma
Working as Refractionist, DsHLS%
Under Delhi Administnation,
R/o w-162, Sector 12, NOIDa,
(Ghaziabad).

6. Sh. Rajender Prasag ; e
S/o Shri Mahavir Prasad, Sk
Working as Refractionist,

SRS, Directorate of Health Services,

Delhi Administration,

R/o C/A/68, Tagore Garden,
New Delhi - LEOGD 7=

adwcate: shpi J,C.Madan )
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Varaus

] 1. Te Union of Indl 4,
th muwgh Secretary,
Ministry of Financey
North Blod('
New Delhi=1

2. The 8acretary,
Ministry of Health & Fanily elfare,

Dep artment of Heal th,
Govie 0f Indiay
Niman Bh guany

New NDelhi=11.

3, The Secratary(Medical),
Govt, of National Cgpital Territory of Delhi,

9133‘ Nath Mal'g,
Dalhi-sao ee 9o R9$°ndmts.

. (None for regpondents)

0 RDER
BY HON'BLE MRy Se ReADIGEy VICE HaImaN(a).

pplicants o are Refractionists in
different hogpitals and School Heal th Scheme under
the NDirectorate of Wealth Services of Govt, of NCT
of Delhi and are in the scale of R, 1200-2040, sesk
the scale of RsS1350=2200 w.e.fs 1.1.,86 Which they claim
is being paid to thelir counterparts in Municipal
O poration ‘of Delhi and GHS with all oonsequentiel

< benefits, on the principle of equal pay for equal
Wo K,
2, e have heard gpplicants’ ounsel $hri Madan,

Nona zppearad for repondents, e have perused the
materials on record and givan the matter our careful

consideration,

3 A reply has been filed by Regpondent No, 3 in
vrich it hae Dean stated that the pre=ravicad scale

for the post of Refractionist in Central Hogpital ¢/MCOY/
CGH S was %8, B0-640/- hersas the post of Refractionist in

Govt, of NCT of Delhi carried the scale of R, 333-550/-.
N
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The 4th Pay Oommission recommended the revi sed scale

of fs,1350=2200 for pre revi sed scale of R, B0-640/~
and f8,1200-2040 for pre revised scale of Rs, ?’0-5&/-.
since the pay scaleof the post of Refractionist in
Central Govt, Hoespitals uas al ready higher than

th st of Refractionists in Nelhi administration

Hospitals it has not Deen found possible to agrse to

the prayer.

4, No r gply has been filed on behalf of Respondent Nod

1o0r Raepondeﬂt No.2Z o

5. From the aforesaid reply Whid is som auh at
skatdy thaere is nothing to indicate Jrether the

cl aims of applicants for pay and allowances adnissible
to Refractionists working in TGHYMCD wee.f. 1.1.86
have been exanined by Respondents on the basis of

simil apity, if any of educational and experience

qualifications (essential as well as desirable )
servi ce conditions, functions, duties and responsibilities
and other relevant criteria as laid down in a catena of

judi cial pronouncements,

6, In the facts and circumstances of the case,
the On is disposed of with a airection to Respondent
No.3 in consul tation with Respondents No,1 and 2 to
examine the cl4ks of spplicants for ephancenent of their
pay scale and take a decision uhaether the same should
be snhanced to M. 1350=2200 weeefes 1.1.86 50 as to Dring
then at par with the Refractioniets in GHY MCD, after
taking into acoount the nature of duties, responsibilities,
requisite qualifications, mode of recruitment and

other relevant facts while spplying the principlaes of

'fqual pay for Equal work' in acocordance with the settled

lzv, rules and instructions, sNd also the remmmendations
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of the S5th pay ommi ssion, llh.y shall psss a reasoned
and g eaking order in case thay are raejescting the cl aim
of the applicentsfor enhancanent of the pay scales
with intimation to tham, Necessary action in this

regard shall bg taken ss exp edi tiously as possible and
preferably within six months From the date of receipt of

a oopy of thie order,

7. TheOnis diposed of in tems of para 6 aboveg,
\ No oostsy
‘1 5
( KULnIP SINGH ( SeR.ADIG
MMBER(D VICE maxmm(u)
/ug/
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